
BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION No. 329/2021
IN THE MATTER OF

Devanshu Bose

Agra Development Authority &Ors.
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Dated-17.01.2023

Filed By:

nlsh Kumar Vikkey } Advocate
For Respondent No.1

Chamber No. 410; Block-III
Delhi High Court} New Delhi

Mobile No.9968435537
Email: manishadv.vikkey@yahoo.in
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